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CE1 RAL U)I'I IN 1ST RAT IVE T RIB UNAL I 	
G AHAT I B ENC H 

ORDER SHEET 
Original Application No 
Misc. Petition No, 
COfltt POtition W6 
RCV1LW Application 

Appi i ca nt ( s): 

R6Sp3fldflt( s) : 

Avocate for the 

Advocate for the 

	

Of the Registry 	 Date 	
Order of the Tribunal 

s.apcaton is iii 
ic' 	ut rct i time 	04.02.2003 - Present * The Hon'ble Mr. Justice 

..t is 	 D.N. Chohury, 
11 d 	n 
for Rs. 	,. 	OSCd 

B) No.4 ..S) 
Dat.ed ,.... 

Regf.j 

H 

V.iceChajan. 
I 

The }ion'bje Mr. S.K.Hajra, 
Mmjnjstrative Member. 

Thiaia an application 
under section 19 of the minjstrat-

kve Tribunais Act., 1985 assaili ng 
the order dated 30.01.2003 passed 
by the respondts transferring the 
applicant from Dibrugarh Doordarshan 

Kendra to Mathura Doordarshan Kendra. 
The applicant was assailed the said 

I order as arbitrary and discriminatory, 
IThat apart, the applicant also 
contended that the impugned transfer H 	 ,acute 
order will cause ,Lhardships and 
SeriOas:cmp1ieatj5 -on transfer. 

I 	Admittedly, the applicant 

had filed a representation before the 

authority as far back on 31-01-2003. 
The said representatjn was filed by 

applicant before the Director General, 

Prasar Bharatj, New Delhi who is the 

cornpeent authority to take care of 

ContcV_ 



Contd/,- .. 
04.02.2003 the situation. 	 . . 

We have heard Mr. C.Barua ,th 
Sr. 

. learned4counsel for the aplcant and 

also Mr. A.Deb Roy. learned SrC.G.Ss 

for the respondents. Considering 

the facts and circumstances of the case 

we are of the opinion that ends of 

justice. will be met if a direction is 

issued to the respondents to consider 

the representation of the applicant 

and pass a reasoned order with utmost 

expeditation. The applicant may also 

file a fresh. representation narrating 

his .griances within seven days from 

today. If such representation is filed 

by the applicant, the respondents are 

djzcted to deal with the same and 

pass a appropriate order withiximonth 

from the date of receipt of the 

representation. Till the completion 

of the said exercise the impugned order 

dated 30.01.2003 shall ranain suspend 

ed. 

Subject to the observation 

made above, the application is disposed 

of. No order as to costs. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAMATI BENCH. 

(An Application under Section 19 of the Adtniniztrative 

Tribunal Act, 1965) 

'7 Title of the Case : O.A. No. 	/2003. 

ri Bishuth.Ranjan Borah. 	Applicant. 

Union of India & others. 	Respondents. 
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Date 	 Filed by. 

Advocate. 
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IN.THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHAT I. BENCH. 

(An Application under Section 19 of the Administrative 

TribunalAct, 1985) 

	

O . A. No. 	/2003. 

Sri.; BishunPanjan Borah. 

5/0 -AGangaram Borah. 

Resident of East Milan Nagar. 

PO.- C.R. Building. 

D1!trlct - Dibrugarh, Assam 

...Applicant. 

-Versus- 

Union of India. 

Represented by the Secretary, 

Government of India, Ministry of 

Information and Broadcasting, New 

Delhi- 110001. 

Director General. 

	

Prasar 	Bharati, 	Doordarshan 

Bhawan, New Delhi. 



,- 

Deputy Director (Administration). 

Prasar 	Bharati, 	Doordrshan 
	

I 
Bhawan, New Delhi. 

Deputy Director General. 

North East, Guwahati. 

Director. 

Doordarshan Kendra, Dibrugarh. 

1 	 .. 
. Respondents 

etails of the Application: 

Particular of order aqainst which the applicetion 

is made. 

This application is made against, the 

Transfer Order from Dibrugarh Doordarshan Kendra to 

athura Doordarshan Kendra vide letter No.14(1)1/2002-

I(Part), dated 30-01-2003. 

Jurisdiction of the Tribunal. 

The application declares that the subject 

niatter of this application is well within the 

rurisdiction of this Hon'ble Tribunal. 

Limitation. 

The 	application 	declares 	that 	the 

pplication has been filed within the Limitation 

rescribed under Section 21 of the AdministratiVe 

iribunals Act, 1985. 

ON& - 	1 	,, 	- 
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That the applicant is a citizen of India and 

a permanent resident of Dibrugarh Town in 

the district of Dibrugarh, Assam and as such 

he is entitled to all the rights ad 

privileges guaranteed by the Constitution of 

India and the laws framed thereunder. 

That the applicant has been working at 

Dibruqarh Doordarshan Kendra as Production 

Assistant and his wife Srnti. Minati Borah is 

also working there at.. The applicant further 

states that he has a blind unmarried sister 

and two orphan nephews who are fully 

dependent on him and needs assistance all 

the time and the parents of the applicant 

also expired long back. 

That, on 30-01-03 the applicant received a 

letter No.141)1/2002-51(Part), dated 30-01-

2003 	issued 	by 	Deputy 	Director 

(Administration) whereby he was transferred 

to 	Doordarshan 	Kendra 	Mathura 	from 

Doardarshan Kendra Dibruqarh i.e., outside 

the North East Zone with reference to the 

Directorate Order No.43/2002-SI, dated 19-

09-2002. The copy of the said letter dated 

19-09-2002 is neither served on the 



applicant nor copy of the said letter is 

traceable in the office of DDK, Dibrugarh. 

A copy of the letter dated 30-01-

03 issued by the Deputy Director 

(Administration) is annexed as 

ANNEXURE - A. 

That, the applicant states that on receiving 

the said letter dated 30-01-2003, on 31-01-

2003 the applicant immediately submitted a 

representation for cancellation of the 

transfer order stating the hardships and 

problems on being transferred to a far 

distance place. 

A. copy of the representation 

dated 31-01-2003 is annexed as 

.ANNEXURE * B. 

The applicant further states that two of his 

seniors Production Assistant Sri Sirajul 

1-lussain and. Sri Prafulla Kalita were earlier 

transferred to Doordarshan Kendra Mathura 

vide order No.35/20/2000-SI, dated 02-08-

2001 subsequently their transfer orders were 

cancelled on the ground that transfer of 

Production Assistant from one Zone to 

another creates linguistic problems. As such 

I 
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these two seniors are still working in 

Doordarshan Kendra Dibrugarh. 

A copy of the transfer order 

dated 02-08-2001 is annexed as 

ANNEXURE - C. 

VI. That, the applicant states that Mathura is 

outside the Zone where the applicant is 

working and same linguistic problem is 

there. Further, non serving of order dated 

19-09-2002 to the petitioner also suggest 

that the respondent authorities wants to 

conceal the initiation, of process of 

transfer to outside zone i.e., to Mathura. 

The applicant, has firm belief that the 

transfer of the applicant is not in public 

interest but the process of transfer was 

considered on same entrances consideration. 

The applicant will certainly face great 

difficulty as Production Assistant at 

Mathura due to the linguistic problem. As 

per the circular of the Central Government 

also both the husband and wife are to be 

stationed in the same place. 

5. 	Relief Sought For: 

In the facts and circumstances as mentioned 

above the applicant prays for the following relief: 



fi  
-- 

The transfer order given by the Deputy 

Director (Administration), Prasar Bharati transferring 

the applicant from Doordarshan Kendra Dibrugarh to 

Doordarshan Kendra Mathura may be cancelled. 

	

16. 	Interim Relief Prayed For: 

During pendency of this application the 

applicant prays that the respondent authorities may be 

jdirected to stay the transfer of the applicant to 

IMathura order dated 30-01-2003 and may be allowed to 

.continue at Dibrugar'h Doordarshan 1endra. 

	

7. 	The above relief are sought for on the following 

among others:- 

GROUNDS 

For that the applicant states that the 

Government should always consider the hardships 

that may be caused in transferring its 

employee. In the instant case the applicant has 

a blind unmarried sister and two orphan nephews 

fully dependent on him and needs assistance all 

the time. Therefore, the said impugned order 

dated 30-01-03 is liable to be cancelled. 

For that, the applicant further states that his 

wife is also working in Doordarshan Kendra 

Dibrugarh and as per Government Circular both 

I 



the husband and wife are to be stationed in the 

same place. Therefore, the said transfer order 

is liable to be cancelled. 

C 	For that, there cannot be any public interest 

involve in transferring the applicant from 

Doordarshan 1endra Dibrugarh to Doordarshan 

ICendra Mathura. As the letter dated 19-09-2002 

is not served on the applicant the respondent 

authorities are duty bound to produce the 

records to show the initiation o the transfer 

process of the applicant to notify the order of 

transfer. Else, the impugned transfer order is 

liable to be cancelled. 

D) 	For that, the transfer order of the two senior 

Production Assistants were earlier cancelled on 

the ground that they were 	transferred outside 

the North East Zone where 	there 	is every 

likelihood of facing linguistic problems. As 

such the applicant who is also working as 

Production Assistant at Dibrugarh, Assam is 

transferred to Mathura, may be allowed to 

continue at Dibruqarh. Therefore, the transfer 

orderis liable to cancelled or quashed. 

E) 	For that, the applicant submits that the 

transfer is made on entrances grounds and not 



g 

in public interest. Therefore, the impugned 

order of Cransfer is liable to be quasheth 

That, the applicant declares that the matter 

egarding which the present application is made is not 

ending in any other Court. 

Particulars of the Banic Draft/IPO in respect 

the application fee. 

VERIFICATION 

I, Sri Bishui..vLRanjan Borah, 	son ofGangaram 

orah, aged about 	40 	years, 	resident 	of 	East 	Milan 

agar, P.O.- C.R. 	Building 	district. Dibrugarh 	do 

ereby verify that the statements made in paragraphs 

t are true to my legal advice and I 

ave not suppressed.any material facC 

And I sign this verification on this 	the 	-- 

ay of February, 2003. 

Contd.. 
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PRASAHA RAT1 
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Date: 31-01-03 

To 
The Director General, 
Prasar Sharati, 
Doordarshan Bhawan, 
New Delhi. 

Through: The Director, Doordarshan Kendra Dibrugarh, 
Assam. 

Sub:- 	Prayer for cancellation of Transfer Order. 

Sir, 

I have the honour to state that I have been 

servinq in Dibrugarh Doordarshan Kendra as Production 

Assistant. I have received the order of my Transfer to 

Mathura Doordarshan Kendra vide letter No.14(1)1/2002-

81 (Part). 

Sir., I have been working at Dibrugarh Doordarshan 

Kendra, where my wife Smti. Minati Bora is also 

working. I have a 7 years old son now studying in 

Class-I in Vivedananda Kendra Vidyalaya, his annual 

exarai..nation is scheduled in March 2003. 

I have a blind unmarried sister fully dependent 

on me as my parents have already expired. There is no 

other persons in our family to look after her. Further 

I have two orphan nephews dependent on me, one of whom 

is edict, under treatment under my care. It is worth 

to mention that two other staff of Dibrugarh 

Doordarshan viz. 1) Sirajul Hussain and 2) Sri 

Prafulla Kalita both seniors to me whom t'ransferred to 

Mathura in September, 2001, vide letter No.35/20/2000-

SI, dated 02-08-2001, but till date they have been 

I  continuing their services at Dibrugarh Doordarshan 



Keridra and have not joined to the new assignment of 

Mathura. 

Further one Binu Prova Doley, Property Assistant 

of Dibrugarh Doordarshan, who has been maintaining a 

hostile attitude against me for long time has 

assaulted me on 22-02-2002 in presence of the Director 

In-Charge and many others staff of Doordarshan Kendra, 

against whom a case is pending in Judicial Court. 

Further the said Smti. Binu Prova Doley, after 

assaulting me has lodged a false complaint against me 

to the Police, accordingly a case has also been 

registered in the Court of District Judge, Dibrugarh. 

Now, I am to attend Court in the cases. At the 

event of my transfer, it will not be possible on my 

part to attend the Court on dates fixed, resulting 

further complicacy in the Judicial proceedings. 

Under the circumstances, I most humbly pray to 

your honour with folded hands to consider my prayer 

and cancel my transfer order, allowing rae to work at 

Dibrugarh to manage the house hold and other problems 

stated hereinabove. 

With regards. 

• 	 Yours faithfully, 
Sd/-Illegible.. 

(Biswa Ranjan Dora) 
Production Assistant, 
Doordarshan Kendra 

Dibrugarh. 
Copy to:- 

1.D.D.G., NE, Guwahati. 
Dy. Director (Administration) New Delhi. 
Director, Doordarshan Kendra, Dibrugarh. 

Sd/-Illegible. 
Biswa Ranjan Bora) 
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DIRECtORATE tENERA1 DOORDARA 
IAN II1lAVIN NEW ')ELJIi. 

No. 35/20/2000. 

Dated 2.8.2001 

16/2001 

'Fhc f011owing officials are heneby 
tIansfcrrj \vjtIl i.mrnedjzit eflct.. 

I. Shri Shiiajul Iusapro(1 Att 
	DDK 	

1)ijI Mallutia 
2, Shtj I'ini 	Kalita i'rod Ass ii. 	

DDKr Dibrugtrii 7' 	1)Dl, Maui111 a 
3. Slirj ftp Scivagn F/V Editor 	

DDK, Dcliii 	
DDK, Math(iia 

. S h ii G.M 13 hat t, Ft00 r Manacr 	
Dl) K, Si I "aar 	DI) K, Math tira 

5. S 
h ri M clan S harina Floor '\ssu 	

DDK Delhi 	 Ma Eli iii a 'lii c a hove ernployC 	
DDK, 

bay 
be tel eve(1 imrnccliatcI) by the colIccrilcd 1< ciI(Ir as, 

]'hk issues with (lie appuo'iI 
0*IC0I1II)C(Cint AuthorIty.  

(opy to: - 

I. 	(Jhti1. cObi 	ned (Ii'rot,t1 
2. Director DDK Dclh/ Maiu 	Dibru 3 	Pa garti /Srinaar y & Accow Office5 l )oordarshar New Delhi/Calcutta '. Refer cuce fo!dc/ Guard file, 

(U. ICS high) 
Dirtoi (/(jniii.) 

Fijr l)ircctor General 

I -,  
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